“ 04 TEM NO. 102 COURT NO. 7 SECTI ON XV
SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
Givil Appeal No(s). 2795-2797/2017

CHANDRA GUPTA KUVAR AND ORS. ETC. ETC. Appel | ant (s)
VERSUS
STATE OF BI HAR AND ORS. ETC. ETC. Respondent ( s)
(with appl n. (s) for per m ssi on to pl ace addl . docunent s on record
and permssion to file lengthy list of dates and vacati on of ex-parte
stay and i ntervention and i mpl eadnent as petitioner and i mpl eadnent

as party r espondent and directions and correction of t ypogr aphi cal
error and interimrelief and office report)
W TH
C. A. No. 2798-2800/2017
(Wth application for Transposition and application for Interim
Relief and Ofice Report)
C. A. No. 2801-2803/2017
(Wth Ofice Report)
C. A No. 2804/2017
(Wth WTH O fice Report)
CONMT. PET. (C) No. 367-369/2016 In C. A No. 2795-2797/ 2017
(Wth Ofice Report)
C. A. No. 2805/2017
(Wth Ofice Report)
C. A No. 2806-2810/2017
(Wth Ofice Report)
C. A No. 2811/2017
(Wth Ofice Report)
Date : 20/04/2017 These appeals were called on for hearing today.
CORAM :
HON&#39; BLE MR JUSTI CE KURI AN JOSEPH
HON&#39; BLE MRS. JUSTI CE R BANUMATHI
Counsel for the

parties: M. Ravinder Srivastava, Sr.Adv.
M. MK Choudhary, Adv.
M. Avi nash, Adv.
Ms. Namita Choudhary, Adv.
M. Ait Kumar Sinha, Sr.Adv.
M. Anurag Pandey, Adv.

S. R Singh, Sr.Adv.
Kurmar Ranj an, Adv.
Kaushi k Poddar, Adv.

S. B. Upadhyay, Sr. Adv.
Dhruv Kumar Jha, Adv.
Kiran Kumar Jai puriar, Adv.
D nesh Dwi vedi, Sr.Adv.
Gopal Singh, Adv.

Shi vam Si ngh, Adv.
Advitiya Awasthi, Adv.
Chakl r apani, Adv.
Anurag Singh, Adv.

Ani| Kurmar M shra, Adv.
Reena Pandey, Adv.
Arun K. Sinha, Adv.
Rakesh Singh, Adv.
Mohit Kumar CQGupta, Adv.
Surbhi Sanchita, Adv.
Manj u Sharma Jetl ey, Adv.
Durga Dutt, Adv.

U N Mshra, Adv.
Pradeep Yadav, Adv.

M. H manshu Munshi, Adv.
Ms. Pragya Baghel, Adv.
Chandr a Prakash Adv.
Shai | endra Kumar, Adv.
Amit Pawan, Adv.

Anand Nandan, Adv.
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M. Abhi shek Anritanshu, Adv.
M. Akshat Shrivastav, Adv.

M. Gaurav Singh, Adv.

Hassan Zubair Waris, Adv.
Bi pin Bi hari Singh, Adv.
Dushyant Parashar, Adv.
Gyan Prakash Srivastava, Adv.
Kaushi k Poddar, Adv.
Lakshm Raman Si ngh, Adv.
S. K. Verma, Adv.

Subhro Sanyal, Adv.

Reena Pandey, Adv.

Ranj eet Kumar Jha, Adv.
Shreepal Singh, Adv.

Anand Nandan, Adv.
Rakesh Singh, Adv.
Shrey Sinha, Adv.
Rakesh Singh, Adv.
UPON hearing the counsel the Court nmade the follow ng
ORDER
In pur suant to t he order of this Court t he
af fidavit has been filed bef ore this Court and by t he order
dat ed 28.11. 2011 passed by this Court it has been clarified
t hat there are 223 candi dat es eligible for appoi nt nent
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agai nst t he 299 posts referred to in t he or der dat ed
02. 02. 2011 since t hey are al | simlarly si t uat ed. However ,
it is br ought to t he notice of this Court t hat in bet ween

there was appoi nt ment of 67 candi dates belonging to Most
Backward O asses and pursuant to orders passed by this Court
on 12.10. 2012 in or der to mai ntai n t hose 67 candi dat es,

roster poi nt had to be adj ust ed and accordingly anot her 184

candi dat es wer e proposed to be appoi nt ed. These are al so

under challenge in the wit petitions.

Be t hat as it may, wi t hout prej udi ces to t he

contention avail abl e to al | t he parties, for t he time bei ng
we direct t he State and t he Conmi ssi on to pr oceed with

sel ection in respect of 299 posts by limting t he field of

selection to 2730-251 i.e. 2479 candi dates. W al so nmeke it
clear that if any simlarly situated person has inadvertently
been left out it will be open to such person to point out the

same to t he Conpet ent Aut hority and hi s case will al so be
exam ned by t he Aut hority. The sel ection process as above
shal |l be conpleted within a period of three nonths fromtoday

and t he report to t hat ef f ect shal | be filed bef ore this

Court within such tine.
Post on 1 st
August, 2017.
In all other respects, status-quo operating as on today
shall continue till then
(USHA BHARDWAJ) (RENU DI WAN)
AR- CUM PS ASSI STANT REG STRAR



